
,, ACT No. XIX OF 1867. 

!j (~eceived the assent of the Governor GefieraE oh the 8th Narch 186'1.) $ 
6 
ki An Act ta make 2 further provision for the aclnzinistratbn of justice in the Dis- 
Ii 
IE trict of Durjilhg. 
@ 
4 WHEREAS it is expedient to make further provision for the administra- 
h Pr~arn1)lo. 

tion of justice in the District of Darjiling ; It is hereby cn- 
", 
* 
i, 

acted as follows :- 

I) 
i!: Bepeal of ~ c t  x of 1. Act Xo. X of 1863 (to invpraoe the administration 
I! 1863. of jzlstice in the Dktm'ct of Darjiliwg) is hereby repealed. 
b' 

2. The High Court of Judicature for the Bengal Division of the Presi- 
t 

High court a t  F O T ~  dency of Fort William shall have and exercise, with regard 
t 

william to exeroise to the District of Darjiling, all such jurisdiction and powers 
I ju~iediciion over Dar- 

jhng.  as it has and exercises 'with regard to any other territory. 


